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leave being granted by the Lok
Sabha to withdraw the Bill further
to amend the Arms Act, 1959,
which was passed by the Rajya
Sabha on the 8th September, 1981
and laid on the Table of the Lok
Sabha on 10th September, 1981."

BILLS, AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table
of the House the following Bills, as passed
by Rajya Sabha :-

(@) The Administrators-General
(Amendment) Bill, 1983,

(2) The Delegated Legislation Provi-
sions (Amendment) Bill, 1983,

12.15 hrs.
ARREST OF MEMBER

MR . SPEAKER : I have to inform
the House that I have received the following
telegram dated the 31st July, 1983, from the
District Magistrate, Allahabad, today :—

““[n contravention of section 144 Cr.
P.C, Shri R N. Rakesh, Member of
Parliament, alongwith six persons have
been arrested on 31-7-83 at 10.45 a.m,
by Shaganj Police, District Allahabad.
under section 188 I.P.C.”

(Interruptions)

MR. SPEAKER : Not allowed, Calling-
Attention...

(Interruptions)

MR. SPEAKER : We shall take proper
action, make proper enquiry.

PROF. RUP CHAND PAL (Hooghly) :
Are you looking into it ?
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MR. SPEAKER : It is under my consi-
deration,

SHRI SUDHIR GIRI (Contai) : Sir,
I want to. ..

MR. SPEAKER : Not allowed, Mr,
Banatwalla,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported printing and cireulation of
counterfeit hundred rupee currency notes
and withdrawal of money from SBI
through counterfeit demand drafts.

SHRI G.M. BANATWALLA (Ponnani):
Sir, I call the attention of the Minister of
Finance to the urgent public importance and
I request that he may make a statement
thereon :—

“Reported printing and circulation of
counterfeit hundred rupee currency
notes -and withdrawal of money from
several branches of State Bank of India
through counterfeit demand drafts and
the action taken by Government in the
matter

(Interruptions)

SHRI SUDHIR GIRI: *

MR. SPEAKER : Not allowed.

The hon. Minister,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : At the outset
I wish to allay the apprehensions Jf the
Members about the cxistence of a large
number of counterfeit 100-rupee notes in
circulation,,,

* Not recorded.
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(Interruptions)

MR, SPEAKER : The hon, Minister is
on his legs...

(Interruptions)
MR. SPEAKER : I have allowed
everybody...
(Interruptions)
MR. SPEAKER : Mr. Giri, I will

have to name you if you go on interrupting.
...Be patient.

SHRI S, B. GIRI: I have all along

been patient, ..

MR. SPEAKER :
down... Please sit down,

I want you to sit

12.17 hrs.
[MR. DEPUTY SPEAKER in the chair)

SHRI JANARDHANA POOJARY :
Mr. Speaker, Sir, at the outset I wish to
allay the apprehensions of thc Members
about the existance of a large number of
counterfeit 100-rupee notes in circulation,
Cases of counterfeiting of currency notes
including Rs, 100 denomination are detected
and investigated from time to time by the
State Police and CBI.  Prosecutions are
launched wherever necessary, Thus steps
are being taken to unearth such cases and
prosecute the guilty.

The Calling Attention Notices are pro-
bably based to the extent they relate to
counterfeit notes of Rs. 100/- denomination,
on a newspaper item which appeared in,
among others, the Hindustan Times dated
Jul:" 10, 1983, The facts of the case are that
the Delhi Police arrested one Shri Nanak
Singh alias Gurnam Singh on 9.6.1983, He
tried to present a 100-rupee note to a shop-
keeper in the NDSE Part I Market, which
was found to be counterfeit. The accused
was apprehended and preliminary investi-
gations were conducted by the Delhi Police,
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The Delhi Police was able to seize counter-
feit notes of the face value of Rs, 90,600
and have made further investigations into
the case. On the basis of the information
gethered by the Delhi Police, Delhi Police
felt that the case had national and possibly
international links and they transferred the
case to the CBI for further investigation on
16.6.1983. So far 8 people associated with
the - counterfeiting operation have been
arrested, Six more cases of counterfeiting
of 100-rupee notes belonging to the same
series of numbers have since been taken up
by the CBI for investigation, ’

RBI have cautioned their offices and
currency chests to excercise greater care while
examing rupee 100 notes, The case is being
investigated in collaboration with Interpol.
It is not in public interest to disclose any
further information about this case at this
stage.

As regards the case of counterfeit
Demand Drafts, Chief Regional Manager
State Bank of india (SBI) at Chandigarh
registered a complaint with the Central
Bureau of Investigation (CBI) on the 6.7.1983
alleging that fake Demand Drafts purported
to have been issued by some Branches of
SBI, had been presented to Punjab National
Bank, Millerganj, Ludhiana in three separate
accounts. The Demand Draft forms used
by miscreants were similar to the Bank
standard forms though a close scrutiny re-
vealed that they were fake. The signatures
of the signing officers were forged. There
were 74 fake drafts in all amounting to a
total of Rs. 54 lakhs. On realisation of this

amount, withdrawals were made which
amounted to a total of Rs, 52 lakhs.

CBI is investigating the case, They
have so far arrested six persons in this con-

nection, Rs. 19,78,100 (including FDs of
Rs, 40,000/-) have been recovered so far from
3 persons. In addition, further efforts to
recover the balance amount and to arrest the
remaining miscreants are continuing.

In conclusion, I wish to assure the
Members that the cases are being actively
investigated and all possible efforts are being
made to prosecute the guilty.
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SHRI G M. BANATWALLA : Mr.
Deputy-Speaker, Sir, we are thankful to the
hon. Minister for assuring this House that
there are not many fake notes under circu-
lation., We are also thankful to him for
having assured us that an effective investi-
gation is in progress. With respect to both
the questions of counterfeit currency notes
and the counterfeit bank/demand drafts of
the S.B.I.,, we thank the Government for
these assurances. We note what the state-
ment says :

“«“At the outset, I wish to allay the
apprehensions of the Members about
the existence of a large number of
counterfeit 100-rupee notes in circu-
Jation.”

It is, therefore, the contention that there
arc no Jarge number of 100-rupee notes in
circulation, Thank you very much.

There is no room for any sense of com-
placency in the matter., We have to be
vigilant and 1 cannot help go feeling that
despite all thesc assurances of Government,
there is an underplaying of the entire issue.

As far as currency notes are concerned,
we have several issues like the pilferage of
soiled notes earmarked for destruction, the
question of freak notes, the question of fake
potes—all these put together and the pilferage
of soiled notes which have come back to
circulation illegally as also the counterfeit
currency notes, have seriously under-mined
the monetary system. The matter, therefore,
had to be viewed with grave concern. It is
not a reference to a more solitary incident
stated in the statement made by the Minister.
We do not refer merely to the incidence of
9th of June 1983, The hon. Minister simply
referred to one incident and has tried to
underplay the entire issue. I admit that
upto now fake notes were not on a very
large scale. But, during the past six months
or more Or onc year or so, the question of
fake notes in circulation is becoming a
national question of a very large scale, I
may refer to a number of incidence happen-
ing one after the other but, because of
brevity of time, I cannot do so.
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We have, for example, not only this
incident of the 9th of June mentioned in the
statement but also of the 4th June. The
police seized the counterfeit 100-rupee notes
and raids were conducted in various localities
of Shillong. Then, Sir, we also find that no
or abouat 30th of March, the police had
seized a huge quantity of counterfeit currency
notes, And roundabout the month of May
or so, in Kerala, thcre was a scare. The
police there reportedly believed that at least
Rs. 2 crores worth of fake 100-rupee notes
have reached the State circulated by gangs
operating in Maharashtra, Karnataka, Andhra
Pradesh, Tamilnadu, Kerala and also various
other places.

Therefore, Sir, 1 urge upon the Govern-
ment to take this matter very seriously and
not pooh-pooh the whole issue has been
sought to be done by referring only to one
solitary incident. Even the Additional Chief
Metropolitan Magistrate, Shri J M. Malik,
found that a fake currency note of rupees
one hundred was deposited in his court as
a fine by an accused, So, they are finding
place in our courts also. We would like to
know what investigations have been made
and what is the nature of those investigations?
What is the total amount of fake currency
notes recovered by the police, CBI, etc
during the Jast one year ? How many cases
have been recorded during the last year ?
How many people have been arrested or are
being triecd and how many have been con-
victed ?

Sir, we find that there arc international
links. In the present case just read out by
the hon. Minister we are told that the print-
ing press was outside the borders of India,
Has the matter been taken up with the
Government there ? You cannot imagine
that if you get 20 hundred rupee fake notes
there are only twenty hundred rupee fake
notes, The printing press will not put out
only twenty notes, The fact is that even if
only one fake note is recovered that shows
that there is much more than what meets
the eye. Accordingly, the matter must be
taken up seriously.

Then, Sir, how are you warning the
people with respect to these fake currency
notes 7 Have any warnings been given to
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the people to verify the notes in particular
series in which the fake notes have been

found ?

Sir, we also have another question about
the bank drafts. Bank frauds are on the
increase. Am ] right when I say that every
year Rs. 100 crores are lost as a result of
bank frauds ? The matter, therefore, is of
great importance. What procedures have
been outlined especially with the increase in
the number of bank frauds in order to pre-
vent them and whenever they occur in order
to see that expeditious action is taken ?

Sir, in the present case, wc find that
there are 74 fake bank drafts of the Siate
Bank of India, Not one or two or three
or five, but 74 bank drafts of the value of
Rs_ 52 lakh or Rs. 54 lakh, whatever is given
there, were fake. These bank drafts were
encashed during a long period of three
months, Sir, 74 drafts were being encashed
over a period of three months. What was
the State Bank of India during ? Did they
not realise the fraud when draft after draft
forged, counterfeited and faked-were being
presented ?  Is there not any procedure, by
which when a bank draft is encashed, a sort
of verification is made ? If there is any pro-
cedure followed, certainly they should have
realised that the drafts not issued by them
are being encashed, are being presented to
them for encashment, one after the other,
I must therefore say that there is delay on
their part in this direction. I must point
out that this particular nature shows that
rules have been flouted. There was not a
little carelessness but a major carelessness on
the part of the State Bank that they did not
detect that over a period of three months
one after the other 74 fake drafts have been
encashed in spite of the fact they had never
issued those drafts,

MR _  DEPUTY SPEAKER
making any suggestions ?

Are you

SHRI G_ M. BANATWALLA : 1 will
come to that, So, I was saying that flouting
of rules and procedural lapses were there in
the State Bank. Why this delay ? Has that
been ascertained ? It was after three months
or four months that in the month of July,
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the mattcr was reported. Who is responsible
for this delay in reporting the matter ? This
is a serious issue because even the Reserve
Bank of India earlier in its reports have said
that the banks’ delay in reporting of bank
frauds to the Reserve Bank of India have
come to their notice, So, in this case, who
is responsible for this delay ? What action
has been taken against the crring officials ?
I need hardly stress that all the loopholes
with respect to the procedure have to be
plugged and action has to be taken against
the erring and careless officers responsible
for procedural lapses and flouting of rules.
There is also a need for tightening of the
vigilance apparatus,

One would therefore like to know from
the Government as to what steps are being
taken in order to see that such types of
flouting of rules do not recur, What action
has been taken against the officers responsible
for delay in reporting the matter ? Of course,
the CB.I. deserves our congratulations
because in the present case of the State Bank
of India, they were very swift in moving, after
the matter was entrusted to them,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : Sir, 1 share the
concern with the hon. Member, Mr. Banat-
walla, In fact, we have been vigilant and
we have also taken this matter very seriously,

We have not been complacent and
we are not going to be complacent also. I
can assure the Hon. Member and also the
House through you, Sir, that the Govern-
ment has taken all the steps which 1 am
going to narrate.

The Hon. Member would appreciate, if
I say that if he harps much on the exagge-
rated reports appearing in the press saying
that there has been a large number of coun-
terfeit notes and also the bank notes in cir-
culation in the country, then therc will be a
cause for panic, [ appeal to the Hon.
Member not to create such a panic in the
country on the contrary, it is going to be
counter-productive .

Sir, I share the Hon. Member’s con-

~ cern regarding the counterfeiting of notes.
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(Shri Janardhana Poojary)

He also wanted to know from us as to the
number of cases reported in the last one
year, 1 may give him the figures that have
been reported and also investigated by the
State Police and also the CBI of this country,
In 1980, counterfeit notes worth Rs_ 22,261
were seized .

In 1982, counterfeit notes worth about
11,073 rupees were seized, From January
1983 to March 1983 such notes worth about
Rs. 2,256 have been recovered.

Sir, the steps which have been taken by
the Government to check or to control the
counterfeit notes are that the thickness of the
currency and bank notes has already been
increased. As you know already, in the
notes of Rs. 5 and higher denominations
there are security threads and also that there
is existence of watermark. It is easily distin-
guishable to find out whether it is counter-
feit note or not. Tt is easily distinguishable.
There is a thread here and if we hold the
note like this, it is easily visible. This thread
is not found in any counterfeit note,

(Interruptions)

MR. DEPUTY SPEAKER : No. You
cannot interrupt  In the Calling Attention,
the Minister is replying.

SHRI DHARM BIR SINHA (Barh) :
I am rising on a point of order,

MR. DEPUTY SPEAKER : You can-
not interrupt him also.

SHRI DHARAM BIR SINHA : I am
rising on a point of order, How can you
say ?

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Demonstration is not allowed
in the House,

MR. DEPUTY SPEAKER : He is ex-
plaining the position, He is explaining his
own reply. Why can’t you hear that ? Why
do you oppose this ?
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SHRI DHARAM BIR SINHA : I am
on a point of order,

MR. DEPUTY SPEAKER : What is
your point of order ? He is explaining the
position and you cannot raise a point of
order during Calling Attention. Don’t record
anything. Go through the rules.

(Interruptions)**

MR, DEPUTY SPEAKER: You can-
not interrupt, In Calling Attention only
such of those Members whose have been
listed can speak, I will not allow.

(Interruptions)**

MR. DEPUTY SPEAKER : I don't
allow, Mr. Minister, you reply. I said |
would not allow, 1 will not allow Members
other than those who have been listed. Sit
down,

(Interruptions)**

MR DEPUTY SPEAKER : I am not
allowing you,

SHRI DHARAM BIR SINHA : 1 am
on a point of order.

MR DEPUTY SPEAKER : What is
the rule ? You are not on the list, How
can you rise on a point of order ? How is
that ? The Minister is replying. What is
your point of order ? I am allowing it as
a special case.

SHRI DHARAM BIR SINHA : The
Minister is exhibiting something in the
House, It is not permitted, Have you
permitted him to exhibit that with the per-
mission of the House ?

MR. DEPUTY SPEAKER : Sit down.
He is not exhibiting., He is explaining a
point of view. Please listen, He said :
there is a thread in the currency note, and
he is explaining that point of view,

¥¥ Not recorded,
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SHRI ATAL BIHARI VAJPAYEE
That he could have done without exhibiting
the note, If you allow the Minister to exhi-
bit, how can you prevent me from exhibiting
it ?

MR. DEPUTY SPEAKER : He is
explaining a point of view. He is not exhi-

biting it.

SHRI ATAL BIHARI VAJPAYEE :
This is not the way to explain,

MR. DEPUTY SPEAKER : If he exhi-
bits it, he must take my permission, He can
explain his point of view, He is not exhi-
biting anything.

SHR]I ATAL BIHARI VAJPAYEE :
You cannot permit him.

SHRI DHARAM BIR SINHA : You
are setting a very bad precedent. You will
put the Chair into trouble.

MR. DEPUTY SPEAKER : Pleasc sit
down. That is all right. I know. 1 can
face all troubles. MTr. Minister, please ex-
plain. The Minister is explaining a point
of view. He is explaining a point of view.
That is all right, He is not exhibiting any-
thing

SHRT BHIKU RAM JAIN (Chandni
Chowk) : Even revolvers have been exhibited.

SHRI JANARDHANA POOJARY
There was no other intention, but only to
explain, If I had made any mistake, please
excuse me, What I said was that there is
a thread...... (Interruptions)™**

MR, DEPUTY SPEAKER That is
all right, 1 know this. Please sit down,
I cannot conduct the House according to
your wishes. Mr, Minister, you carry on.
You reply to the Calling Attention.

(Interruptions)**

MR, DEPUTY SPEAKER : Don’t
record anything.
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SHRI JANARDHANA POOJARY :
As I said earlier, there is a security thread in
the Bank note and also......

SHRI ATAL BIHARI VAJPAYEE : In
the genuine note or counterfeit note ?

SHRI JANARDHANA POOJARY :
No ; in the genuine notes. There is also......

MR, DEPUTY SPEAKER : All those
who have got currency notes may exhibit
them and give them to the Deputy Speaker.
I will scrutinize them, and if they are good.
I will take them !

SHRI] JANARDHANA POOJARY
There is also a water mark in the Bank and
currency note. I do not want to exhibit
that also. But T want to explain that it is
easily distinguishable. And even by an
ordinary, lay man, if he examines it carefully,
it is identifiable and also distinguishable. It
If we don't
examine it properly, that difficulty may arise,

Apait from increasing the thickness of
the paper—that also I do not want to
exhibit,

The currency and bank notes paper is
treated with melamine, that is to strethen it ;
it is only to make it strong, distinct and
hence difficult to counterfeit, Apart from
this, bank and currency notes have been desi-
ned with intricate line and also these are
changed from time to time thereby making it
difficult for anybody to counterfeit them.

The information about the new type of
forgery and also forged notes recovered and
seized is brought " to the notice of the cur-
ency chest, RBI and also banks, As soon
as the police department and CBI recover
these notes from the counterfeiters and other
forgers, it will be brought to the notice of
these banks RBI and the currency chest,
The police department throughout the
country organise raids and also special drive
against the forgers and counterfeiters, The
CBI has established a separate cell for

¥* Not recorded.
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(Shri Janardhana Poojary)

detection of the cases of counterfeiting of cur-

rency notes and also bank notes. These measu-

res have proved effective. 1 do not share with
the views of the hon. member that there are
a large number of counterfeit notes in  circu-
lation

So far as frauds are concerned, the
hon. member wanted to know the number of
frauds committed in the year 1982, In the
year 1982, there were about 2065 frauds com-
mitted in the country and the amount invol-
ved is Rs. 19,44 crores, not Rs. 100 crores
as stated by the hon. member. In the year
1981, there were 1891 fraud cases and the
amount involved is Rs.  20.43 crores, not
Rs. 100 crores, Every year the amount in-
volved is not Rs. 100 crores as statcd by the
hon. member ; the statement is not correct.

As stated by the hon. member, there
are rules and pfocedure, but, unfortunately,
these rules and procedure have been violated,
The people who are responsible for the vio-
lation of them, particularly in this case
under reference, have been kept under sus-
pension. * Already action has been taken and
also 6 people have been arrested. One more
person has been arrested in the case that is
referred to for investigation by the State
Bank of India. So, action has been taken.
I, can assure the House that the government
will take action and the ramification in this
particular case will be looked into ; and the
CBI is seized of the matter and whether
there is any international link or national
link will be looked into by the CBI, The
CBI is seized of the matter and swung into
action very swiftly., Not only they have
already taken steps, but more than Rs. 19
lakhs has been seized in the draft fraud. It
is a laudable performance of the CBI. Today,
as | stated earlicr, one person has been nab-
bed by the police.

SHRI HARIKESH BAHADUR (Gorakh
pur) : Sir, this counterfeiting Indian cur-
rency notes are in mass circulation in various
countries ; they are not only in India but
also in Sri Lanka and Thailand, as quoted
by The Hindustan Times. It was referred by
the hon. Minister in his statement. These
forged notes are being printed in Bangkok,
as it is reported in this news item. It is also
stated that some foreign powers are involved
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in order to destroy the Indian economy. If
it is true, then it is a very serious matter and
the government must try to find out which
foreign power is involved in destroying the
Indian economy ; and for this such type of
forged and fake currency notes are being
printed,
281 |
Now it is very difficult to recognise
counterfeit notes so far as ordinary people
are concerned. They feel a lot of difficulty
in recognising them ; whether a particular
note is fake or genuine. If anybody carries
such notes, immediately he is arrested and
interrogated for that; he may be interro-
gated, but, sometimes he is subjccted to a
great harassment.

Supposc a shopkeeper gives a 100-rupee
note which is fake or the bank give that
kind of a note, the person holds it without
knowing whether it is fake or genuine. But
once it is recognised, immediately that person
is subjected to all sorts of harassment and
torture. That is why I would like to know
from the hon. Minister whether he is going
to start certain types of education through
T.V. and other mass media so that people
may be able to recognise between the fake
and genuine notes ? There must be some
kind of education. People should be edu-
cated to know these things. Otherwise, those
who are not the guilty are punished and
guilty men are free...(Interruptions).

MR . DEPUTY SPEAKER : Through
him the Government may understand or the
police may know the source of the receipt
of that counterfeit notc by that man, there-
fore, they must only know through him
which is the source for his receipt.

SHRI HARTKESH BAHADUR : Inter-
rogation is all right. The ‘person can be
interrogated but he should not be harassed,

MR. DEPUTY SPEAKER : They must
know the source, that is why he is interro-
gated. -

L W S

SHRI HARIKESH BAHADUR : That
is all right., He should be interrogated but
there are people who are tortured for that
for which they are not responsible, In our
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country education is hardly 28 per cent 72
per cent people are still not educated. Under
these circumstances, how can we just expect
from them that they can easily recognise
these kinds of highly sophisticated techno-
logy ? In the printing of notes, highly
sophisticated technology is perhaps being
adopted. Therefore, it is very difficult for
the common man to understand these Kinds
of problems, Therefore, I have advised the
Government to start some kinds of educa-
tion for the common man also to recognise
between the two types of notes. This is a
problem in various countrics of the world.
Therefore, I would like to know from the
hon Minister whether he is going to consult
other countries also, if they are having such
types of problems as to how they are facing
this problem ? I think the hon. Minister
will reply to this question specifically,

Now, about the design of notes, I would
also like to ask from the hon, Minister
through you whether the Government is
having any planning to change the design of
notes after certain intervals so that these
kinds of people who are cheating the entire
country and the world market, may be
stopped from doing so and also whether
superior printing technology will be adopted
so that it may not be imitated so easily as
is being done today ? Also I would like to
know whether big guns are also involved in
withdrawal of money through counterfeit
Demand Drafts, as is mentioned in the
Calling Attention, because these kind of
things have already been unearthed earlier ?
As in the case of Nagarwala, it was not
properly investigated Whatever enquiry had
been done, that was always considered to be
insufficient. Therefore, I would like to know
whether the Government is trying to enquire
into this fact also whether big guns are
involved in this matter...(Interruptions).

MR, DEPUTY SPEAKER : Please
dcfine big guns.

SHRI1 HARIKESH BAHADUR : In
the Nagarwala case, actually the report did
nnt come otherwise I could tell you who was
involved. People who were doing that en-
quiry, they also, for certain reasons, died,
Somebody suffered heart attack, somebody
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was just crushed under a truck. I do not
kuow who was responsible but this kind of
things had happened. Therefore, the enquiry
report was not available...(/nterruptions).

I would like to ask from the hon.
Minister whether future planning of elec-
tions has also given impetus to this kind of
withdrawals and printing of fake currency
notes ?

SHRI JANARDHANA POOJARY
The hon. Member has given valuable sug-
gestions. We have noted the suggestions.
In fact, he has gone to the extent of sugges-
ting a change in the design of the currency
notes. We have got a proposal, Obviously,
the details of it cannot be disclosed at this
stage.

I agree that publicity is required. But
too much of publicity will be counter-
productive because there will be panic in the
minds of the people that there is circulation
of a large number of counterfeit notes. That
is why we are against too much of publicity,
Sufficient publicity is there.

The hon. Member said that the people
who give information, or from whose posses-
sion the notes are seized should not be
harassed. I fully agree with the hon. Mcm-
ber that there should not be any third degree
method of investigation, [ can assure the
hon. Member that there will not be any third
degree method of investigation so far as
people, who innocently and without knowing
the implications came forward with infor-
mation of presentation of notes,

Now six cases have been registered by
the CBI, in which one is an ordinary citizen
who has lodged information with the police.
I can assure the hon, Member that there will
be no harassment, At the same time, inter-
rogation 18 required as a part of the investi-
gation, Unless we interrogate people. I do
not think it will be possible to have a
through investigation. It is the demand of
the House that there should be a through
investigation in such cases and it is being
done.
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SHRI HARIKESH BAHADUR : What
about the involvement of foreign powers ?

SHRI JANARDHANA POOJARY : So
far there is no evidence to show the involve-
ment of any foreign countries. At this stage,
it is not proper for me to predict the finding
of the CBI. The CBI is seized of the matter
and all the ramifications will be examined
by the CBI, as it has been instructed to go
into all these aspects, including the involve-

"ment of foreign countries.
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Jrg< grar S TEr g |

gg AFel FEGET wgl g ATAT 7
AFAT AT & g FqgAT e faage g
ST & T Awdr At wAr At F TE@
THAT A AT AT § | 3T IFR 4R €R
qgAT FEHI 9T AFA!I FHT  gH{Ad
graT SrdY @ 1 A19A garar g fa IF) gra
AFAT a6 SIFET & qFaF" F ugfaqra Iy
AT Y & AT & 19 & GF gAY q1T FgAl
ATEAT g fF a7 q9d g@FRY FI@T
&7 AT BT 1T ¢ 987 9T §T THIT &7

ard g W ¢ 9T 9% SraEy sqr &
F1fgT |

# ATYHT €417 T ®I TH HGSAT HT
T o ST ATZAT g |
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13.00 hrs,

29rg ¥ UF |7 'Y F7 AlC o F
ATET | ZEFT IR afds Tgew & ¥
BT | 48 AT ST AT 9T FEHT 79 AT
eqTgr ¥ famr gar 91 1 g@Er q= F A
2w caqw F gAFT = Wy awT AN
ug. qf, 7 9% qArc g9 F  Afowriar ¥
faer @Y IE1r geFIT &< fgar | 9% T1g
THY IFIT FT AT G F A9 fq@r gair
Az g2 F TR ¥ foar ) 7 A
FIIT ¥ AT AT AV FH AT A A g
AN gar gar f&F 8y & MY F A9 Fr
ok Qi fifeqd ama gg R | I AW FT
WIAAT IgT THIT & | G F 39F a1
¥ gedar § A= AT 91fgq 1 g6 TFI
aFre F giasz ghaafadt & ow wAfy-
FIr &1 {fgad qaT 15 F1 g Ae faar
foa® uF T Fa< AT T 166598 3T
gal GIF Fa4T AT 9T 186598, Az BT
# TaAT ATTLATET FGT AT @Y & A FE
qRIE BIT g &1 | 39 THIT &1 JIq AT
gi=r =|rfze |

UF 1T HEeaqw §ard &1 o F
gIT KT AT ATHIOT FEAT AZATE |
fass W1 I FETETE A T AT 8 |
FHT 22 gU faas a1a faw ary & o F9
W& ¥ F- 31 20 A | TEq *
AR gafed #rAT F fadd g SR
FifgT | FHIT J &1 =97 7 fagahT fAFEr
g1 dargg W AEATEF T 9FR
AT 5, 10 T 20 Ty & foad 0
I | Fgifs q1E SAeqr @UT g A & |

ATAFHT uaqT grrr & gger w9 A
Bad ¥ at s¥ 9< fa@r grar ar & oF
HI3F F HT HTA 9T g9 JIF QAT HaQT
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FIA FT q99 Q7 g AT AW W A
B9 T & 99 9 faar grar § 5 " 9w
FY CGHIATE TAF AT FIA FT AT AT
g1 food qrat & ag sfax e aar fF
URT TA 9T W ATAT g AT 1 1960 &
&Y FT FIAA 100 98 9T A7 fF @ 9T F
17-18 9% T TS 8 | 3W WHIL FIFHTT g
FYS T ATGAA FLAT AT TE &

zq SFITH wraAlm w0 wgeg ¥
ST FTEAT § fF g % #e 99 100
®OA &7 QO ‘ofre’ Arad gg ar qgl o
WAT WEEd AT I FA 7 oqgr g
SFIT FIHT HT AAEATFAT TR ATAT
At 9T AF AW F AT GTHT T FI-

ATET FIA AT @1 & 7

SHRI JANARDHANA POOJARY: Sir,
the incident which the hon. Member referred
to is under investigation and already the
Government is seized of the matter and, Sir,
he has brought to the notice of the House
some defects and 1 submit before the House
that out of millions of pieces of coins minted
every year and also out of millions of notes
printed, we can say that we come across
some freak notes and also certain defects and
it is natural also. And wherever it is possible,
we will take remedial measures.

STt g (TIAT AfEq(: I JF T
#T o7q€qT & I TH THIT &1 TOTAT &
a1 qwdY F@Y 2 S| g, 9 g S g,
gz fafea &1 & aquar sirar sifeg ?

SHRT JANARDHANA POOJARY : As
the hon. Member is aware of the fact that
inspite of our procedures and moritoring,
something takes place because of the negli-
gence and also because of the carelessness
on the part of (interruptions)  Precautionary
steps are also taken.

So far as counterfeiting of notes is con-
cerned, as 1 stated earlier, all the pre-
cautionary measures are taken to see that
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counterfeiting is detected early and also
circulation of the counterfeit notes and bank
notes is detected as far as possible,

MR, DEPUTY SPEAKER : Shri Bhiku
Ram Jain. Do not take much time. We
shall adjourn after you complete.

SHRi BHIKU RAM JAIN (Chandni
Chowk) : Much of the things have already
been sorted out. I only wish to say that
the paper currency which has acceptability
by the people need to have acceptability and
confidence of the people, Some such notes
which appear every now and then make it
difficult for the people ; they do accept the
currency and then they are in difficulty.
Minister said and I agree with him that there
should be no alarming news about the fake
currency in the country. Minister has men-
tioned something. I would like to have
clarification from him. Delhi Police arrested
a person on the 9th of June and recovered
from him notes worth Rs. 90,600/-. That
means several thousand notes They did not
g0 in circulation. But, nevertheless, they
were printed and it looks, therefore, that the
person who was arrested on submitting only
one note, 10,000 notes were in his possession;
how many notes have gone in circulation no-
body know, It has not been revealed by
the hon. Minister that not a single note went
out of his pocket except the one which he
was trying to do and that balance were all
seized and they are in possession of the
police, I would like to know what steps
has the Government taken to create that
confidence in the people.

With all the security threat, with all the
water marks hundreds and thousands of
notes are coming in the hands of traders
and individual every now and then. He is
likely to commit mistake But he suffers.
Government is suffering crores of rupees
worth of loss every year. You have admitted
Rs. 20 crores, Shri Banatwalla has said
Rs. 100 crores every year, But the fact
remains losses are there,

In the larger interest of public confi-
dence as far as paper currency is concerned,
as to what steps has Government taken to
see that the public confidence in the paper
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currency is not shaken ? One such single
note if a poor man having Rs. 400 or Rs, 500
below Rs. 1,000/-, if he gets, he has lost 10%
or 20%. It is a big thing for him.

It has just been said that these notes
have been printed in a foreign country, 1
have, thercfore, an apprehension that it is
just to destroy our monetary system, It is
just to play with our economy,

Minister has used language—:‘it is not
in the public interest and therefore, he does
not want to disclose any further information’,
It makes me to feel that there is something
very big. But what is happening with regard
to the arrest of one person in possession of
fake currency notes ? It makes me to believe
there is something fishy somewhere. May
be due to some international reasons Or
security reasons you are not going to dis-
close. I do not want to know if it isin
public interest. 1 would like the Minister
to say some day as to how he wants to deal
with the situation It is so important and
so much in the public interest. I would say
that you have mentioned that only the fake
notes of Rs 22,261 were found in 1980.
When I am looking fo this figure 2,2261",
it give me to believe that these are not 100
rupee currency notes alone because the figures
are in old number. It means, the fake notes
are also of one rupee denomination as well
as 20 rupee, 10 rupee and other denomina-
tions and they were all in circulation. Evi-
dently, it means, there i1s some sort of racket
not by one, not by two but by so many
people and the economic invaders are also
connected with this,

I, therefore, very respectfully submit
that if this is just Rs. 22,261 in 1980, 11,073
in 1982 and 2,256 in 1983 upto March, it
makes me to believe that the fake notes in
circulation are not that of 100 rupec deno-
mination only but also by some other deno-
minations. This is what is happening, I
want to know what is the Government doing
to create that public sympathy and con-
fidence.

Now, as regards the police investigation,
I must submit that suppose I have got a
fake note, I would not like to go to the
police station,
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MR. DEPUTY SPEAKER :
you should not have.

I wish

SHRI BHIKU RAM JAIN : I do not
know. 1 may be having one note in my
pocket. Suppose, it comes to my notice that
I have got one such note, I would refrain
from going to the police station because the
first man to be arrested would be me, The
other man is arrested or not whether it comes
to me from the bank or not, I would be the
first target and I would be tortured. Surely,
the investigation would be the interrogation.
I do not find the exact word in Hindi. If it
is mar peeth then it is all right. Sir, I pur-
posely wanted to submit that because of the
interrogation if it is expected that I would
say something but, I do not know as to from
where it has come, Then, God alone helps
me. Why should I go to the police station
1o report so that the police may be able to
investigate ? The hon Minister has said that
he would certainly see that it is not done at
the police station. T wish to submit that the
Finance Ministry may not be able to say so,
But will it be able to write to the Home
Ministry to say that police behaves in such
a way that it encourages people to come
forward and report such crimes ? For report-
ing such crime if I have come forward to
help you, do you want my help ? Or am I
to be taken as a culprit rather than as a
helper ?

Regarding the counterfeit bank drafts,
as Mr, Banatwalla has said, 74 of these
counterfeit drafts and fabricated bank drafts
amounting to Rs, 54 lakhs were done at the
behest of an employee of the State Bank of
India, Ludhiana, Now, they were got printed
at Ludhiana at the instance of the person
who gave all the information, signature and
all these things. They were encashed in the
various branches of the Punjab National
Bank. In this computer age, if the banks
cannot know what is happening in the bank
for the last three months, then I would very
respectfully submit that we will have to
change the system. Is it because thc banks
are not responsible to this Parliament and
they are not subject to the scrutiny of Parlia-
ment that they are allowed to do whatever
they want ? Do they not consider this money
to be the nation’s money because they are
the nationalised banks and it is no longer
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the shareholders’ money. Rs, 22 crores are
going off the drain every year. They feel it
does not matter bLecause Rs. 22 crores is a
small matter., They can earn larger interest
on the deposits. Tad the raie of interest
been low, as it used to be before the banks
were nationalised say Rs. 20 crores or Rs.
100 crores, would it not be reflected in the
balance sheet ? Since the amount of recovery
or the interest money earned 1s so large
this amount of Rs. 22 crores looks to be a
drop in the ocean, But I very respectfully
wish to say that let the banks have the
responsibility to the nation. This is the
nation’s money.

I would like to read for one wminute the
incidents which I was looking to the paper
hurriedly for the month of May. It is justa
summary

On the 3rd May, 1983, in Meerut
Branch of Punjab National Bank, Rs, 7
lakhs were robbed, On 11th May, Trio took
the banks for a ride. 3 Parsees defrauded to
the extent of Rs. 6 crores, On 13th May,
some brothers who ran “Government
Treasury' issued a forged treasury receipt,
On 13th May, Rs, 34,000 was looted from
the Hissar Anaj Mani Branch of SBI, On
18th May, Indian Overscas Bank were looted
for Rs. 90,000, On 23rd May, Rs. 14 lakhs
were missing from the Karnataka Bank.
The events run just like this. If you go
through the papers just for one month, there
would hardly be a day when there is no
news about looting or defraud or misappro-
priation of the banks money.

It is as though the people think that it
is nobody’s money. Therefore, I am wanting
to put it to the Government whether they are
aware that the banks are nationalised banks ;
they are no more the private property, that
is, it is Parliament’'s property, the nation's
property. What steps have the Government
taken to see that not a single rupee goes in
defrauting or misappropriating or cheating
or in this sort of tiansactions that have
taken place ?

I want to know whether the Govern-
ment would like to computerise this thing so
that every day the bank reconciles their
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statement of accounts which should have
been done. I understand this is being done
now, Let the hon. Minister come forward
and say whether the reconciliation of state-
ments by the banks is done or not done, If
for three months the bank which issues the
draft does not intimate the bank which is
encashing it, it is nothing but callousness.
The callousness is such that even the receiv-
ing bank does not know whether the bank
draft has been issued by such and such bank,
[ think, the practice is in vogue, because I
have got the experience, that where the
advice has not been received, the bank does
not encash the draft. But it has been done
here, Is it deliberate or is it callousness or is
it just a routine matter ? I want to know
whether it is because of complacency, because
the banks are having a lot of money and,
therefore, they do not bother about these
things.

This case that I have given figures which
may not substantiate the Minister’s statement
that only Rs. 20 crores have gone down the
drain. During one year or even during one
month’s time, such cases would account for
several crores of rupees, I want to know
whether the Government is aware of these
things and, if so, what steps they are taking
in this connection.

SHRI JANARDHANA PQOJARY :
Sir, the hon, member has passed pertinent
questions. In fact, he has expressed his con-
cern over the frauds that are taking place in
this country. The Government is very serious
about it. Even on the floor of the House
and also outside the House, the Government
has gone on record saying that the Govern-
ment is very serious, Already, precautionary
measures have been taken, A meeting of the
Chief Executives of Banks has been convened.
Also, the instructions have been issued. The
R.BI is scized of the matter. Even the
Governor of the Reserve Bank of India, Shri
Manmohan Singh, has called a meeting of
the Chief Executives of Banks and has
brought to the notice of all concerned and
the entire nation so far as the bank frauds
are concerned.

The figures that have been given earlier
by me clearly show that therc is an increase
in bank frauds. As you know, I have also
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earlier pointed out that there are clear rules
and procedures. But unfortunately, some
people in the banks, not all the people, some
black sheeps in collusion with outsiders also
have committed frauds. In fact, stern action
has been taken and we have given instruc-
tions to the bank people to take deterrent
action against such people who indulge in
these sort of crimes.

So far as inter-bank reconciliation is
concerned and also the pending work in the
bank is concerned, already thc Government
have taken action. So far as the reconcilia-
tion of inter-bank accounts is concerned, the
banks are still negotiating with the union
people for introducing computerisation. The
steps are being taken to convince the union
people for the introduction of computers,
There is resistance coming from the unions
stating that they are going to be retrenched
and they have also gone on record saying
that earlier they were not for computerisation
and now the pogition is changed al least and
there is a feeling among the employees that
computerisation is required. But still they
are not fully agrecd to the introduction of
computerisation,

So, I request the Hon. Member, the
Hon. House also and thc people who are
connected with the union to impress upon
the union people and also to impress upon
the union leaders on the necessity of having
computerisation.

In regard to the figures that have been
given earlier, I committed a mistake by say-
ing that it is the value. But the Hon. Mem-
ber referred (o the pieces that have been
recovered by the Police and CBI throughout
the country_

The figures that have been given earlier
are that in 1980, the pieces recovered are
22,261,

SHRI BHIKU RAM JAIN : Are all of
them of Rs, 100/-denomination ?

SHRI JANARDHANA POOJARY :
All are not of Rs. 100/-denomination, They
are of different denmoinations. 10,338, pieces
of Rs, 100/- denomination have been re-
covered,
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In 1982, pieces of all denominations re-
covered are 11,073 and 10,636 pieces have
been recovered of Rs. 100/- denomination.

] want to make this position clear.

So, far as the feeling of the Hon. Mem-
ber regarding the involvement of the foreign
power in order to destabilise the economy of
this country is concerned, there is no evid-
ence to this effect, I stated this earlier, But,
we cannot rule out the possibility of the
involvement, The CBI is seized of the matter.
All the investigation will be covered by the
CBI, In the course of the investigation, they
will go into all these aspects and if there is
any possibility of the involvement. it will not
be suppressed from the House and it will be
disclosed to the nation and till it is comp-
leted and till there is evidence to show that
there is involvement, it i8S not proper (o say
that there is involvement and it is also not
proper for the Government o suspect or to
say that there is involvement of the foreign
power. This aspect will be examined through-
ly. All the precautionary measures have been
taken. Government is fully alive to the
problem. We are taking sufficient measures,
Government machinery has been geared up
and also toned up to reduce the frauds and
also to have through investigation, So far as
the CBI is concerned, it is manned by compe-
tent staff. It is the highest investigating
authority,

In the latest incident which I have refer-
ed, Rs. 90,600 have been recovered from
different persons, not from one person. Not
only that In fasce demand draft case Rs. 19
lakhs have been recovered, We cannot say
that CBI is ineflective in so far as these
cases are concerned.

13.23 hrs.

The Lok Sabha then adjourned for [ unch
till twenty five minutes past Fourteen of the
clock.

The Lok Sabha reassembled after lunch
at twenty-three minutes past Fourteen of the
Clock.

(MR, DEPUTY-SPEAKER in the Chair)

MR. DEPUTY-SPEAKER : Statement
by Minister. Mr. Arif Mohammad Khan,



